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SHRI GOVINDA MENON : 1 do not
have much to add, except to thank all
sections of the House for the support they
have given to this Bill.

SHRI S. M. BANERJEE : On a point
of order, Sir. WX MIET A% AET g §
fip ** '

MR. CHAIRMAN : It is expunged.
The question is :

“That the Bill be passed™.

The motion was adopted.
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MR. CHAIRMAN : He can continue
his speech on the next occasion,

LANGUAGE OF LAWS BILL*
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MR, CHAIRMAN : The question is :
““That leave be granted to introduce
a Bill to provide for simultaneous in
Hindi and English.”
The motion was adopted.
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**Expuged as ordered by the Chair.
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